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The 10" August 2026

S. 0. 177 dated 11t August 2026— In exercise of the powers conferred by Sub
Section 5 of Section 34 of the Occupational Safety, Health and Working Conditions
Code, 2020 (37 of 2020) and Rule 32(1) of the Occupational Safety, Health and Working
Conditions (Bihar), Rules, 2026, the Governor of Bihar is pleased to appoint the officers
mentioned in Column 2 of the table below as Chief Inspector-cum- Facilitator for
establishments, in respect of those establishments situated in the areas specified in
Column 3 against them for which the State Government is the appropriate government.

Schedule
Sr. No. Officer Jurisdiction
1 2 3
1 Additional Labour (For all establishments except Part VII
Commissioner, Bihar of Chapter XI of the Code)
Chief Inspector of Factories, (For Part VII of Chapter XI of the
2 .
Bihar Code)

2. The qualifications of the officers mentioned in Column (2) shall be governed
by the relevant service rules applicable to them, and such officers shall be deemed to
possess the qualifications required under sub-section (5) of Section 34 of the Code.

3. In the case of the officers listed in Column 2 of the above table, the powers of
the Chief Inspector-cum-Facilitator shall vest in the Labour Commissioner, Bihar.

4. This notification will come into force from the date of its publication in the
Bihar Gazette.

(File No. 01/0SHC-03/2026-178/L.R.)
By The order of the Governor of Bihar,
UPENDRA PRASAD,

Special Secretary to the Government.
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